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EWS Housing Scheme 

1688. SHRI JAGMOHAN : Will the Minis- 

ter of URBAN DEVELOPMENT be pleased 

to state : 

(a) whether it is a fact that about Rs. 50 

crores allocated during the Seventh Five Year 

Plan for EWS Housing schemes for the urban 

poor/slum-dwellers remained unspent due to 

non-issue of sanction by the authorities con- 

cerned: and 

(b) if so, what are the reasons for non-issue 

of sanction and consequent non-utilisation of 

funds for the urban poor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 

WITH ADDITIONAL CHARGE OF THE 

MINISTER OF STATE IN THE MINISTRY 

OF WATER RESOURCES (SHRI P K. 

THUNGON) : (a) and (b) Housing being a 

State subject, funds are allocated to the State 

Govts, in their annual plan proposals. Based on 

the allocation. State Govts, are free to formulate 

and implement housing schemes for various 

categories as per their plan priorities. Central 

Government is not aware of the reasons for 

non-utilisation of funds by the State Govts., 

if any. 
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Regularisation of Sainik Farm 

1690. SHRI KRISHNA KUMAR BIRLA : 

Will the Minister of URBAN DEVELOP- 

MENT be pleased to state : 

(a) whether Government have taken a deci- 

sion to regularise the unauthorised Sainik Farm 

in the capital: 

(b) if so, the details thereof and on what 

grounds Government propose to regularise 

those unauthorised Sainik Farms; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF  STATE IN  THE 

MINISTRY OF URBAN DEVELOPMENT 

WITH ADDITIONAL CHARGE OF THE 

MINISTER OF STATE IN THE MINISTRY 

OF WATER RESOURCES (SHRI P. K. 

THUNGON) : (a) to (c) In a recent affidavit 

before the Hon 'ble Delhi High Court, the 

Government has said that it does not propose to 

regularise the unauthorised structures or 

development undertaken in the area and stated 

that the area would be declared as Development 

Area and land acquisition proceedings would 

be finalised by Government of National Capital 

Territory of Delhi. 

Provision of Drinking Water in Urban Areas 

1691. SHRI V. HANUMANTHA RAO : 
Will the Minister of URBAN DEVELOP- 
MENT be pleased to state : 

(a) what are the schemes supported finan- 
cially by his Ministry for provision of drinking 
water to urban areas of the country; and 

(b) the details of schemes which can fully or 

partially supported by his Ministry with regard 

to drinking water supply to urban areas ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 

WITH ADDITIONAL CHARGE OF THE 

MINISTER OF STATE IN THE MINISTRY 

OF WATER RESOURCES (SHRI P. K. 

THUNGON)': (a) There is no Centrally Spon- 

sored Scheme for urban water supply. 

(b) It is proposed to launch a scheme known 

as Accelerated Urban Water Supply Pro- 

gramme for towns having population less than 

20.001) during the current financial year. The 

funding pattern would be on 50:50 basis bet- 

ween the Centre and State Govts, on the scheme 

basis. 

Conversion of Land into Green Land 

1692.   SHRI ANANTRAY DEVSHANKER 

DAVE   :   Will    the   Minister   of   URBAN 

DEVELOPMENT be pleased to state : 

(a) whether it is a fact that the ownership of 

the Deshamiet land of Khasra No. 735 of urban 

village Kilokari has been under dispute bet- 

ween D.D.A and Delhi Administration; 

(b) if so, the name of the Agency/Authority 

to whom this land belongs, as on date: 

(c) whether any representation has been 

received for conversion of this land into a green 

land to benefit the local people; 

(d) if so, by when the land will be so conver- 

ted; and 

(e) the steps taken by Government to keep 

the land free from encroachment ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 

WITH ADDITIONAL CHARGE OF THE 

MINISTER OF STATE IN THE MINISTRY 

OF WATER RESOURCES (SHRI P. K. 

THUNGON) : (a) DDA has reported that on 

receipt of some complaints from public the 

ownership of Khasra No. 735 village Kilokari 

was ascertained from Revenue record of 

Delhi Administration. 

(b) As per entries in the Revenue record of 

Delhi Administration, the 1 and bearing Kh. No. 

735 village Kilokari is Shamlat Deh. 

(c) Yes. Sir. 

(d) As the land does not belong to DDA the 

question of developing it into green by DDA 

does not arise. 

(e) Actions are initiated under the pro- 

visions of revenue rules whenever cases of 

encroachment are brought to the knowledge of 

Revenue authorities. 

Encroachment upon Approach Roads 

1693. SHRI ANANTRAY DEVSHANKER 

DAVE : Will the Minister of URBAN 

DEVELOPMENT be pleased to state : 

(a) whether Government are aware that 

approach roads to urban village Kilokari have 

been encroached upon certain points, reducing 

ihe width of the roads; 

(b) if so. the nature of such encroach- 

ments: 

(c) by when the encroachments would be 

removed: 


